DELHI 1EGISLATIVE ASSEMBLY

BULLETIN-~PART II
(General Information relating to Legislative and other matters)

; 9th December, 1993,
No.l. .

Commencement of the Pmirst Session
of the First legislative Assembly
of the National Capital Territory
of Delhi

Menbers are informed that the ¥irst Session
of the First legislative Assembly of the National
Capital Territory of Delhi will commence on Tuesday,
the 14th December, 1993 in the Assembly Hall, o0ld
Secretariat, Delhi.

\

No.2.

Allotment of Days for the transaction
of business during the First Session

As at present arranged, sittings of the
Legislative Assembly for the transaction of
Government business have been Eixed provi=-
sionally for, =

Decenber - 14th, 15th, 17th, 20th,
215t' 221’1(1, 23rd' & 24th0

(2) A provisional calendar of sittings is
being circulated separately.

No.3.

Tima of sittings of lLegislative Assembly

Until the Speaaker otherwise directs,
Legislative Assembly will, on days when there
are sittings. sit from 11.00 A.M. 2nd continue
until the business fixed for the day 1s concluded.




No.5

No. 6

Ccertificate df Election

In connection with making and subscribing
the prescribed Oath and Affirmation, members
are requested kindly to bring their original
ceartificate of election {ssued to them by the
Returning Cfficers under Rule €& of the Conduct
of Election Rules, 1961 and to show the same
to the Officer at the Table of the House when
their name is called by the Secretary.

Those menbers who have not yet intimated
the language in whichthey weuld like to make
cath or Affirmaticn are requested kindly to
intimate whether they wruld make Oath or Affir-
mation and the language in whichthey wish to
do so, so that arrangements in this regard
could be made. This information could be given
by members on phone nunbers 231180 & 233055

latest by 17.00 hrs on Monday, the 13th December,
1993. '
|

Seating arrangement during‘
the First Session

Each Membar of the House has been pro-=
visionally alloted a seat pending alloment’
of seat by the Speaker under rule 5 of the
Rules of Procadure & Conduct of pusiness in
the legislative Assenbly. A copy of the
statement showing the seat nunbers provi-
sionally alloted to the renbers is belng
sent separately.

Oath or Affirmation

Members will make and subscribe the
oath or affirmaticn as required by section 12
of the Gevernment of National Capital Territory
of Delhi Act, 1991 read with rule 4 of the
Rules of Frocedure and ronduct of Business in
the legislative Assermbly 'of the National
Capital Territory of Delhi on the 14th Decenmber,
1993, from 11 A.M. onwards in the Assembly Hall.
01d Se~cretariat, Delhi.
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- A member whe i® unable te make and aubacriﬁe
the Oath or Affirmatien en the 14th Deoamber.1993,

may de se on any subsecuent 8itting of the Assembly
® Secretary by -

after giving advance intimatien te th
10,00 a.M, en that day,

(2) The fellewing Procedure has heen laid dewn
for making and subscribing the Oath or Affirmations-

“On the name ef a member being called by the
Secretary, he Will preceed frem the place he

i

is ®0cuping te the right side of the S8ecretary's

table, where a Cepy ef the ferm of Oath er
affirmation. as the cage maf be, will be
handed ever te hiw, The member will face the
Chair while making the path er affirmatien

and will thenp g® upte and shake hands with

or wish the Chair, whe will then give the
member permissien to take his seat in the
Heuse, The member Will pass behind the Chatr
te the ether ﬁido ®f the Tabde where he wil)
sign the Roll of Memhers, After signing the
Roll ef members, he will take his seat e
the House, "

No, 7 Appeintment eof 8peaker preo Tem

The £.110u1ng order dated the 9th Decambar.1993.

by the Lt.Gevernor, is published feor general
information;- ! S
"WHEREAS the offices of Speaker and Deputy
Speaker are vacant immediately before the
commencement eof the first meeting of the
Legislative Assembly of the National Capital
' Territery of Delhi en 14,12, 93,

ﬁow. THEREFORE, I hereby appoint
Shri Jag Parvesh Chandra, a member of the
Legislative Assembly ef the National Capital
Territory ef Delhi, te perform the duties of
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the office of the Speaker from the commnencement oE
the . said meeting and until the Speaker shall have
been chosen by the said House..

I also hereby appéint Shri*Jag Parvesh Chandra
to be the person before whom menbers of the Legislative
Assenbly of the National Capital Territory of Delhi may
make and‘sqbscribe the Oath or affirmation in accordance
with the provisions of section 12 of the Governmant of
'National Capital Territory of Delhi Act, 1991.

1Y

g P.K.Dave
! Lt.Governor"

Ho.® :

/

‘Election of 3peaker - :
Election of Speaker will be held on Wednesday,
the 15th _December, 1993, A separate qulletin-qutixl
is belng issued glving detalled information and

]

procedure in that regard.

-t

No.9 i
Lieutenant Governor's Address

The Lieutenant Governor will address the
leglslative Assembly on Monday, the 20th Decenber,
1993 at 11.70 hrs in the Assenbly Hall, 0l1d Secre- :

tariat, Delhi. A separate Bulletin-Part II will be
iss5uad in that regard.

}Jﬂ. 10

Sitting of lLeglislative Assenbly

Cn the 20th December, 1993, half-an-hour after
the conclusion of the Lt. Governor's Address, there
will bé a separate sitting of the Legislative Assenbly
for the transaction of Government business.

]
1

,K.S .Gupta
Secretary




